. , ‘ . ‘

1/31. 1;&1996 , Shri Senjay Priya, learned counsel: for
- the applicent preys for a short @djournment on the
} ‘ grduna that shri R,S.Prasad, Sr, Counsel ‘is not

_ available. List this case on 5.11,1996 for admission.

‘v T - ~ g | | <?/}\h_p r~_ﬁ—5«

(.D.Purkayastha ) . o | m ’

MPS. Member (J) ’ .. Member (A)

‘ o/ 5', 1996 Counsel for the applicant : Mr.Sanjay Priya
As requested by the leér‘ned couns€l for

the applicent, the ca@se is adjourned to 20,11, 1996

for admission, ’ - : \)A\q//
==

( K.p.Saha ) - . ( V.N.Mehrotra )
MES. . Member (&) Vice-Chairmen

3/20,'”' 19¢ On the request ma3de by the ledrned

counSiEI_ for the appli-cant Mr.R.S, P‘résad,r the
case is @djourned to 6.12,1996 for E}dmissi@./
Vb=

' o ( V.N.Mehrotra )
MPS. o ' : Vice-Chairmén
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5/18. 2, 1997
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\AU('Y/T&%@
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MPS,

bR

/17,03, 97

\0\0 M {)\\’3:(

“Y

‘Requisites to be filed within a week.

are still awdited,

O.tue: 522/96

Counsel for the apphicant : Shri.&.%a?raséd.

Heard learned counsel for the
applicant on the q@estioh of admission.
2. admit. ' )
5;3: _ Issue notice to bheArcspord@ntv to flle

theix'reply w1thln touh weeks from today. REJPl

if any, may be filed within-two'weeks_thereaft

4.  List on 18.02,1997 before Registrar £

o~

completion of pleadinus,

2

(D.Purkaydstha)
 member (J)

None for the parties. Notlces Were isgd

to the reSpondents no.1 to 5 on 21 1 1 ,7.

Dy.ﬁegtrér I/c

=

!

s vakalstmm hﬂs been £iled q’odﬁajf of .

off1C1al resporients, £ut up on 2v,04, 199 for fl ng o

—

C ) . ; (:.l‘:tou ‘
B ' 7gjstrar I/c

y
\ | _
nha) |

L




}

b 4o 1997

~J

~ :

N . !
——AD

mes, || -

8/28.15. 1997

/CBS/:

lbakﬁ%“

ol it affeched”

- Put up on 28.5.1 957 for flling W/s.as a

10/22,08,97

11/22.,10,97. « - .W/s.not filed sotsr. Four weeks further time

f}&J@x,g”q} 12/31,12,97° - ﬁXxxxﬁkxﬁxxamxxaxﬁxxx

A[-522/96

None “for the’ partles. No W/s has- yet been flled
t chdnce.

PEEN

/ ‘ :N o ST T Dy.Registrar I/c

‘None for the parties, No Vi/s has yet been - : : |
flled though suffcient time was given th;refore . |
In theklrcumotances, let it be listed before the -
Hon'bde Bench for direction on 8.7.1997, . \;Pf’

’\,’ =

( S. P Sinha ) .
Dy. Reglstrar I/c
|
|

9./ 8.7.97. .. /S has not been filed so far. Four weeks

further.tlme is allowed for the same, List 1t on

ol

(V.N.4Mehrotra)

Vice-chairman

22.8.97 foar d{rectlon. d

W/s not, £iled sd far. Four weeks further time

cdfgllowed for the same, 86301naer may be flIEd Within tWo
/thereafter, List for direction on 22.10,1997 -

’K‘ R (V.N.yehrotra)
' ' Vice-Chairmen

is allowed for the s ame. Rejoinder, if any, may be

filed within two-weeks thereafter.
, List for direction on 31,12.1997.\é2/

M

. ‘ (V N .Mehrotra)
‘ ' Vice-Chairman

. - .

#

Ww/s has been filea. Applicant may fllé Le301nacr |
within rour'weeks. List on 27,02,1998 for alructlon
with the name of Shri P.K.vema, as th counsel for

the responaents. L \Aﬂ.' M

(V.N.Mehrotra )
vice-Chaiman



/ces/ _(L.R.KI’E;;;;;;:>

16./{{2.11.98,

SRR Y \‘

. . [
13/27,02,98 ,Rejoinder not filed so far, Four weekql

 further time is allowed for the same, List on

19.05,1998 for dlrcctlon. \N\\ . f

(Lo Re K. Prasad) /7 (V N Mchrotra)

QKT Membe r (A) Vice-Chairman

“

14, / 19.5.98.. ReJOlndarQ not filed so Far. Four weeks

further tlme 13 allowed For the same. List 1t

7.8.98

\

for dirsction. . ' . o

| S RN e
. fcas/ (L.R.K. Prasad) (v N Mehrotra)
- Member (A) , | Ulce-chalrman.5"

:15./ 7.8.9§. A ReJelnder not filed so far. Four ueeks further

_time is allowsd For the same. List it on 2.11.98 for

dlrectlon o L , . .
o W

(V.N. Mehrotra)

Member ¢&) Vice-chairman

. \ .
Rejoindsr not filed so far. Four weeks further time

is allowed. for the same. List it on 29.12.38 fbr‘difaétidh;

brﬁgxzsﬁ?

S

/cBsy ‘ (LAKSHNAN JHA) (L.R.K. PRASAD)
' MEMBER (3) . MEMBER (A)
17/29,12,98 . - Rejoimier not filed so far, Four, weeks furthe
K o time is allowed for thex same; List on 11,03,1999

. . for direction, - .
I . - . . . . : . @\_MC'@Q//

- (LaRe KePrasad)
SKJ

~ Member(a)
18/11 03.99 None fork the parties.Rejoinder not filed so
far. Four-weeks further time 1s allowed .for the same.
List on 20,05,1999 for a¢ dlrectnon,
(Lakshmag Jﬁa) (L.R.KePrasad) -
SKI

‘Ménber(J) ‘ Menber (A) ////




. 0, A.522/96 . N

|
| ‘
19/20,5,1999  Shri P,K Verma, counsel for the respondents,
N T ’ - K:E:‘/E‘zﬁ ) ‘ . .
W/s has been filed, In spite of sufficient

time given, rejoinder has not yet been filed, ldst%

| ; it for hearing on 29.7.1999, In the meanwhile,
. .the applicant may file‘rejdinier, if any, T
l ( Lak.smgl% ) - ( L.R.K,Prasad )
. MBS, Member (J) - Member (A) L
!F' ?;
li .
. 20 . |
f29.7.99 SR IR R ’
i M - , |
peoo For
. or ugnt of time, hear;ng is adjourned
]{, . tB/ 2809099.’? . ‘
e o e~ - '
N | (LeR.K.Prasad) . - (S.Merayan) =
ﬁ- . Member (a) . ' Vice-Chairman
| X ) N 4 hes
. 21/28.9.99  None for the parties. S : a .
L | Let it be listed for hearing on 22 24.11,1999 .
j | '_ - - v
AKI  (L.JHA) . (L.R.K.PRASAD) . |
MEMBER (J) : © MEMBER(A) o~
. -7 . -



| 22/24.11,99 List it fer hearing en 21,1,2000, &
| i | -

. ] : |

AKJ (LoJHA) ‘ (L.R.K.PRASAD)
' MEMBER(J) - MEMBER(A)

| | ‘ o : . . |
| Y e e _ - |
{:_ 23/21.01,2000 =~ For want of time, list it on 02.0342000
{ - for hearing, ' - |

o - (LkHnihgliana) ~ (S.Narayan) !
. _ . i b |
' l
’ _ , .
- - ' ‘
24/02,03,2000 For want of time, list it on 02 05,2000
! | fof hearing. S |
i; - o éﬁf/ l
| : R ’ R . . i
| S KJ (L.HiwingT¥ana)j/M(a; * - \S.Nar‘ayan)/\/‘.c%
1& _ / T . _ e S
| S : |
. 25./ 2 »5.2000, , : o S e
: | R e

As the D.B. -of court No. 1 is Slttlng -at Ranchi circuit\}‘_
| court,_ list it on 30.6.2000 for hearing. o v
v - ' : !
T MEMBER (3) |
' ' |

|

i
Ny, !

1
‘
I
.
1]
1]
!
{
|\
i
I
li
1l
|
L
H
I
o
|.
]‘




OA~522/96

£6/30.6,2000 None for the applicant

Shri P.K.Verma, counsel for respondents.

. List it for .hearing on 26.7.2000.

SKS : | (L. Hmingliana)/M(A) ,. (L. Jha)/M(T)

27/26.7.2000 . None for the applicant

Shri’ P.K.Verma, counsel for respondents

" 1dst it for hearing on 22.8.2000,

e e A
~

BKS

. L. Hmingliana)/M(A) ( L. Jha)mM(J) .

28/22.8, 2000 Shri S.Kumer, cougcel for the applicamt, = | Nll
: - b

, : -On req‘uést, list it for hearing on | N\_‘]‘

29,9, 2000, N~

A ]

_ ( L.Hmingliana )  (‘ l&shman Jha )
MEB," || . Member (a) ‘Member (J)

a0l o000

e

29/29.9.2000  shri A KSinha; counsel for the applicant.
’ | On request, list it for hearirg

" on 14,11, 2000, -

M, [ . (lgkshman Za )




/ces/ (L R

14.3 2001,
=N )
. fo— - e -
- T - ,
/cBs/ (L.RsKo PRASAD)/M(A) | (s
K2

OA - 522/96

30./ 14.11.2000.

None for the parties on account ¢
in bar today on sad deise of an. advocate,.
The case is adgourned to 10; 1 .2001 for ‘hearli

.PRASAD_)/N(A) ] ¢

For want of- tlme, hearing is adgourned to

'32/14, 05.2001 ;" Nokhe for the parties..
Fut-up again’on 09, 03.2001 £

f resclution
Shrl S Mukharjea.

1Ng . Kg/{/

5« NARAYAN)/V.C.

,;‘

)w

. NARAYAN)/V C.

or hearlng.

(L. Rn’aﬁ%d /M)

o ™N
57(&\ k_"—*feg‘_gé
'skj - (L.Jha)/M(g) -
| 33/09.,05,2001 None for the parties. )

. For want of D;B.. list it for hearihg on

03.08.2001..

T~

SRK/

(L. HMINGLIANA)M(A)




"

\’1\' RS \.‘,.4 oLt
-
34/3,8.,2001 None for, the partie s, AR BT
For want of DB, list it for hearing
-on 1099.200‘10 shoLb - l -
MBS, (/|1 Hm nglisha )/M(A):._f
35/10.9.2001 For want of time, list it for hearing on .

36)/22.10.2001

wa f et

None for the parties

1\

fist it on 13.12.2001 for hearing.

?

A R

p&{ﬁ_
(L.R.K.Pr3sad )/M(a)

-

22,10,2001. PP
- ¥ 1 ' /QS)W '
dsks , ~ . [( L. Hmingliana J/M(A) ( Lakshman Jha )/M(J)

SKS ( Lakshman Jha J/M(J) _
37
13.42.01
M shri P.K.verma, learned counseél for
the respondents, is present. No-one apears for

the applicant. so was the case on 18.2.1997. If
applicant on

may be presumed that the applicant

nobody appears on behalf of the
the next, it
perhaps has lost interest in pursuing the matter and
in thatlight, necdessary orders shall be passed.

Be listed on 9.1.2002 for hearing

00
' m (B.B.Singh Neelam)

M@A) VeCo




CAm522/96 e fr
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38/9.1.2002°  None fof -the: Bartiss! - | R
Sy ;f.“[ SRV N S ’ e A Tih e .

/ : Iet it be listed “for ‘hearing

. /
‘ PR on ll 3 .2002 when DB yill be available.

( Sarweshwar Jha )/M(A) '—

.

39 A E " TN U S S ; PRI N AT

Y T SO S IR 1,
o “None for the apPllCant gver on se&ond dall, w¥ 

t

ih'§iew of the position explained in the order@ dated

'13.12.2001, this 0.aA. is dismlssed for defanlt.,_.

(shyama ‘Dogra) SR .x:d.é.):prasad)
“’b;, ’ M @) o ‘ ‘

~

e
-




